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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE
DATED THIS THE EIGHTEENTH DAY OF NOVEMBER 1986

Present: Hen'ble Shri Justice K.S.Puttaswamy .. Vice Chairman

Hen'kble Shri L.H.A.Rege «o Member (A)
APPLICATION NO.31/86

A.V.SUNDARAM (RETD.),

S/e A.S.V.MURTHY,

Ne .A8, Central Avenue, ,

I.T.I.Celeny, Bangalere 16. oo Applicant
(Shri M.Narayanaswamy.. Advecate)

Vs.
1. The General Manager,
Seuthern Railway,
Madras.
2. The Divisienal Railway Manager,
Seuthern Railway, Bangalere
City Banegalere.
3. The Divisienal Persennel Officer,
Seuthern Railway,
Bangalere. .. Respendents
(Shri M.Sreerangaiah..Advecate)
This applicatien came up fer hearing befere Ceurt
teday, Hen'ble Vice Chairman makes the fellewing:
ORDER
In this applicatien made u/s 19 ef the Administrative
Tribunals Act, 1985 (the Act) the applicant has seught
fer a directien te the respendents te settle the pensienary
benefits te which he is entitled te in law frem the date

he retired frem Railway Service viz., en 31.12.1984,

2. The aprlicant whe initially jeined service as a Clerk}
was werking as a Head Clerk en 31,12,1984 which was his
age of nermal retirement under the rules in ferce. In

that view the Divisienal Railway Manager, SBC(DRM) en
20/24,11,1984 (Annéxure B) very rightly permitted the
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applicant te retire frem service en 31,12,1984frem
which date he has actually retired frem service alse.
But still the respendents have net settled the
pensienary and ether terminal benefits due te the
applicant under the relevant rules. Hence this
applicatien,

34 While the applicant was in service it appears there
were mere than ene disciplinary preceeding instituted
againét him which were net cempleted fer ene er the ether
reasen that are net necessary te netice in detail,

The respendlents claim te cenclude all ef them and then
enly settle the pensien and ether benefits due te the
applicant, After this applicatien was made befere this
Tribunal the respendents have hewever granted a
previgienal pensien ef Rs.457/- te the applicant which

he is drawing.

4, The respendents have resisted this applicatien,

5. Shri M.Narayanaswamy learned ceunsel fer the
applicant centendsthat en his client retiring frem
service all earlder disciplinary preceedings even if
they are allvalidly instituted , had ceme te an end and the
autherities Wwere beund te settle the final pensien

and ether terminal benefits te which he was entitled
te in law,

6. Shri M., Sreerangaiah learned ceunsel fer the
respendents centends that the disciplinary preceedings
can be centinued even after retirment and therefere

the aprlicant was net entitled fer settlement ef

pensien and ether terminal benefits.
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7. Admittedly the DBRM by his erder dated 24,11.83
(Annexure B) has permitted the applicant te retire
frem service in pursuance ef which he had alse

retired frem service en 31,12.1984. When ence a
Gevernment servant retires frem service, the
relatienship ef master and servant really ceases

ané therefere disciplinary preceedings even Aalidly /if
instituted except casesef recoveries fer gsecuniary
lesses sustained by the Government/cannot be

centinued against the fermer afy Gevt. servant at

all.

8. We find that all the disciplinary preceedings
instituted against the applicant were net fer

recevery eof pecuniary lesses caused te the Railway
Administratien, When ence we held that all the
disciplinary preceedings instituted against the
applicant were net fer pecuniary lesses and have

ceme te én end, then it fellews frem the same, that

the respendents are beund te settle the pensienary
benefits due te the applicant witheut delay. Wepust
therefere, issue apprepriate directiens te the
respendensts.,

Qe In the light ef the abeve discussien we

allew this applicatien, direct the respendents te settle
the pensienary and ether benefits due te the applicant
en his retirement frem 31.12,1984 deducting the

ameunts already paid with all such expeditien as is
pessible in the circumstances eof the case and in any
event within six menths frem the date of receipt eof the

\5 erder of this Tribunal,
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[ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE
DATED THIS THE 9TH SEPTEMBER, 1987

Present: Hon'ble Justice Shri K.S.Puttaswamy, Vice-Chairman
Hon'ble Shri L.H.A. Rege, ' Member (A)

C+A.N0,24/87

Sri A.V. Sundaram,

S/6.A.S.V. Murthy,

A-8, Central Avenue,

I.T.I Coleny,

BANGALORE Petitioner

(Shri M. Narayanaswamy.... Advocate)
1. The General Manager,
Southern Railway,
Madras.,
2, The Divisional Railway Menager,
Southern Railway,
Bangalore City,
Bangalore,
3. The Divisional Personnel Officer,

Southern Railvway,
Bangalore. Contemnors

(Shri M. Sreerang2iah...... Advocate)

This application has come up for hearing
before this Tribunal to-day, Hon'ble Justice
Shri K.S. Puttaswamy, Vice-Chairman made the

follewing :

In this application made under Sectien
17 of the Administrative Tribunals Act, 1985
(the Act) and the Contempt of Courts Act of
1971, (1971 Act) the petitiener has moved
this Tribunal to punish the Contemners for

the non-implementation of an erder made in
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his favour in A, Ne. 31/86.

2. Shri M. Srirangaiah, learned cousel fer
the Contemners submits that the erder made
by this Tribunal had been complied by the
Centemners in letter and spirit and all
payments due to the petitioner had been paid.
Shri M. Narayanaswamy, learned counsel fer
the petitioner does net dispute the facts.
But still he contends that the Contemnors

in law, justice and equity were bound to

pay interest on the amounts withheld and

paid belatedly.

3% In the order made by this Tribunal, there
is no direction for payment of interest

en the amounts payable to the petititioner.

If that is so, then we cannot hold that

the non-payment of interest amounts to a
disobedience of the order made by this
Tribunal,

4, As noticed earlier, the order had been
complied by the Contemnors. If that is so
then these proceedings are liable to be
dropped. We, therefore, drop these proceedings.
But in the circumstances of the case, we

direct the parties to bear their own costs,
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SUPREME COURT OF INDIA
’ NEW DELHI
' ' 10th December, 19®
Frome Dated 4

- The Additimnal Registrar,
Supreme Caurt of India,

S o ~:.
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The Registrar, : i , =
gentral Administrative Tribunal,

k// Bangalore. 560 038, %2.X£k¥i'
: . \J
V.

PETITIONS FOR SPECTAL LEAVE TO APPEAL CIVIL) NO%.
(Petitiongunder rticle 1 )

Special Leave to Appeal te the
FUE K e xans Order dated the 1g
H Kok CSXEsE wes

Xexxatexsy Cantral Administrative Tribunal, Bansalore
in Application No.31 of 1966 d -

1689 QF 1988..
the Censtitution of India for
Supreme Ceurt from the

th Novepber,1986ef the

.)

The General Manager, Southern Railway, =)
Madras & Ofhers. | -« Petitioner (s)

Versus,

A. V.Sundaram. ‘
- -+ Respondent (i)

KamnamakmiCentral Adminigtrative Tribun

al__Bangalore
hoted above gng that th

e same was/wexg dismissed/ggggngnﬂxxik

"by thig Court -, “ie.. on the % 5th day of December,

1988,

Yourse faithfully,

7

for Addl.Registrar.




REGISTIR! D

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commerci~1 Goi plex(BDA)
Indiranagar, ,
Bangalore - 560 038

Dated : -9 -C7

Review  APPLICATION NO _ 112/1987 _ Rk xR
in A.No.31/86
XX 2X X KKK R
Applicant

GM, S .Railway, Madrss:& ors. Vs A.V.Sundaram

To

1. The General Manager,
Southern Eailway,
Park Town, Madras. 2

2, The Divisional Railway lanager,

Southern Railway, Eao Bahadur £ . Shri N,Sreerangiah,

Gubbi Thotadappa Foad, Central Govt., Standing Counsel,

Bangalore. ). 3 High Court Buildings,
Bangalore,

3. The Divisional Personnel Officer,
Southern Railway, Rao Bahadur
Gubbi Thotadappa Road,
Bangalore. >3

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDERAKXXK

TIKERRRIOXDNX passed by this Tribunal in the above said Reuvic

application on ___25=8=1987., | ‘ ~
> \1 \ Qs \37» ;T} "‘:/'“{ :: "\"
Yo Reqic\e '
g\)\k\\‘ | E(j\§\va( <
(SUBLCEATY)

Encl [t las albove




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALGRE

DATED THIS THE 25TH DAY OF AULUST, 1987

Hon'ble Shri Justice K.S5. Puttaswamy, Vice-Chairman
Present: and

Hon'ble Shri P. Srinivasan, Member (A)

REV IEY AppLIC@LION NO. 112/1987
APPLICATTON NC. 31/86

1. The GLeneral Manager,
Southern Railuay,
Par< Toun, Madras.

2., The Divisicnal Railway Manayger,
Soutnern Railuay,
Rao Bahadur wubbi Thnctadanna Road,
Bangalore.

3. The Civisional Personnel (fficer,
Southern Railuay,
Rac Bahadur Lubol Thotadanpa Road,

Bangyalore. e Aoplicants.

(shri M. Sreerangaiah, Addvocate)

Ve

Shrt: A.Y. Sumndaram,
C/o A.S. Murthy,

No.43, Central Avenue,
Lol olls C@ELERY

Bangalcre. cese Respocndent.

This application having come up for hearing to-day,

Vice-Chairman made the following:

0 RDER

In this application made under Secticn 22(3)(f) of
the Administrative Tribumals Act, 1335, the asplicants uwho
were tne resoondents in Application No.31/86 nave sought
for a review of an order made by a Division Bench of this
Tribsnal on 18.,11.1986 substanﬁially allouwing the annlication

made by the2 respondent nerein, who was tne anplicant therein.



Ze In filiny this Review Application there is a

d=lay of 248 dzys. In I.AR. No.1l, the apsolicants have

sought for conioning the said dolay. T.A. 0.1 is
accompanied by an af idavit suworn to by one Shri Pit:nairaju;

Jivisional Personnel Cfiicer, B8angalore Division, Southern
’ =) ’

Railway, Ban,alore. In his affidavit, the desonent states

ct

tnat tne delay was for the reascn thnat tne matter was under
corresaondence netuween the various officers and the Railway
3card., Sri. M. Sreerangaian, lszarned couns=l fcr tne

annolicants asks for condoning tne delay.

Bie Je will sven assume that tnz -tatements made by the
desonent are ccrrect. But all eof them do not cocnstitute a

sufficient _rcund to condeone the inerdinate delay of 248
days im makimgy trme review apzalication. In this view I.A.

No.1 is l.able tc be rejected,

pJ

4, In the litht of cur aseye discussion, we hold that

(

I.A. No.1 is liable tc be rejected. Je, therefore, reject
tne T.A. No.1. As a consejguence we reject tne ravie

anplication without notice tc tie resaondent.
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